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t{THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI 1
AKHRUDDIN ALI AHMED) (a) No,
Madam. The production has increased almost
3 times over these Plan years.

(b) Does not arise.

(c) The Planning Commission propose i<i
carry out annual and five-year evaluations of
the Plans.]

JHIGH LEVEL BODY TO CO-ORDINATE
WORKING OF PUBLIC SECTOR

269. SHRI BABUBHAI M. CHINAI : Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased ,0 state :

(a) whether Government's attention has
been drawn to the report appearing in Eco
nomic Times dated the 20th May, 1969 to the
effect that the Prime Minister will lead
a high-level body to be set up for effective

lination and integration in the operation
of public sector enterprises ; and

(b) if so, what are the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY  AFFAIRS  (SHRI

FAKHRUDDIN ALI AHMED) : (a) and (b)
Government have under consideration a
proposal to set up a high-level committee for
coordination of basic problems and issues
relating to public sector plants including, inter
alia, a periodical review of the order position
of these plants, particularly, the heavy
machine-building and heavy electrical units,
consideration of resource requirements and
allocations to ensure effective utilization of
capacity besides review of capital
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structure etc. wherever necessary, together
with any major issues and problems relating
to these plants. The details of composition of
the committee are yet to be finalised.

f INTERNATIONAL CHILDREN FAIR

478. SARDAR RAM SINGH : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether the Indian Council of Child
Welfare propose to hold an International
Children Fair in India; and

(b) if so, when and what is the expendi-
ture envisaged for the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHUL-

RENU GUHA) : (a) Yes. Madam.

(b) The dates suggested are from 15th
October to 14th November rg6g. The
expenditure envisaged for the project is Rs.
1,47,000.00.

12 NooN

CALLING ATTENTION TO A -
MATTER OF URGENT PUBLIC
IMPORTANCE

FORCIBLE  ENTRY BY POLICEMEN INTO THE
WEST BENGAL LEGISLATIVE ASSEMBLY

THE DEPUTY CHAIRMAN : Now we go
to the Calling Attention Motion. I have here
about 25 names and many more Members
want to ask questions. May 1 request
Members to seek only clarifications by
putting questions in a very specific and brief
way so that many move may get a chance,
besides the 25 names that 1 have got
here ?

SHRI B. K. P. SINHA (Bihar) : Madam, I
submit that this is a very serious matter
which may be debated in this House. There
must be a short debate at least for three hours.

SHRI N. SRI RAMA REDDY (Mysore): [
agree with him.

SHRI LOKANATH MISRA (Orissa) : I
support his suggestion for a debate.
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SHRI N. SRI RAMA REDDY : Madam,
the matter is so serious that it requires a
thorough discussion in this House, because
for the first time, an act of greatest damage
has been done. .

THE DEPUTY CHAIRMAN : I do not
want all that. 1 know that many of you want a
discussion, not a Calling Attention Motion. In
this Calling Attention Notice, there are 25
names and if everbody co-operates, we may
add about 5 more Members. But if there is a
discussion, very few Members will be able to
participate. Therefore, I feel from the Chair
that Calling Attention is better because many
Members from both sides will be able to ask
questions. I hope Members will accept this
Galling Attention Motion.

SHRI DAHYABHAI V. PATEL (Gujarat)
: Madam, justice will not be done to this
matter by merely asking questions. A
discussion is very important and necessary in
this case.

SHRI BHUPESH GUPTA(West

Bengal) : There are two issues involved. The
two issues should not be confused. The
Calling Attention Notice is intended to get a
statement from the Government and enable us
to ask for clarifications, whereas a discussion
leaves it open to the Members to express their
opinions, make suggestions and so on, and
also adopt a resolution, if they like. For ex-
ample, I should like a resolution to be adopted
deploring what happened in West Bengal.

SHRI C. D. PANDE (Uttar Pradesh) : No.

THE DEPUTY CHAIRMAN : I do not
want to waste time. Mr. Raj-narain.

SHRI N. SRI RAMA REDDY : What is
your suggestion ?

THE DEPUTY CHAIRMAN : I have said
that Calling Attention would give a chance
to more Members.

SHRI N. SRI RAMA REDDY : What
about the discussion ?

THE DEPUTY CHAIRMAN : I have not
decided about the discussion-

[RAJYA SABHA]
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SHRI BHUPESH GLPTA Madam,

Calling Attention should be proceeded with.
After that, it should be debated. I wish to
move a resolution. Let it be thrown out.

THE DEPUTY CHAIRMAN : Please sit
down. Mr. Rajnarain, will you begin ?

St TAFAEY ((IHT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHRAN SHUKLA) Madam
Deputy Chairman, according to information
furnished by ihe Slate Government, on July
31, 1969 some West Bengal , personnel
became highly agitated in the 24 Parganas
police lines, Alipur, over their demand for
immediate handing over of the dead body of
Naik Sankar Dutt Sarma from the Mominpore
P Morgue for taking out a funeral procession.
The agitated and unruly police personnel then
forcibly entered the office room of the
Superintendent of Police, 24 Parganas and
ransacked his office- After this violent
demonstration about 500 West Bengal
policemen went in a procession about 2.30
P.M. towards the Mominpore Morgue taking
the Additional Superintendent of Police of 24
Parganas at the head of the procession. They
brought out the dead body from a truck and
came back to Alipur Police Lines at about
3.15 p.M. Thereafter, a funeral procession was
taken out from the police lines.

The procession paraded along Refor-
matory Street, Debendra Lai Khan Road,
Lower Circular Road, Kidderpoie Road, Red
Road and Rani Rashmani Avenue. At about
4.30 p.M. they reached near the South-East
gate of the Assembly House. They wanted to
get inside the Assembly compound but the'
Calcutta policemen posted at the Assembly
gate tried to prevent them. This resulted in an
altercation and scuffle.

A section of the processionists made their
way forcibly and rushed inside
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the Assembly building. They caused]
damage to the furniture and fittings of the
lobby and forcibly entered the Assembly
Hall. They also caused damage to mic-
rophones and other furniture and injury to
some Members of the Legislative Assembly.
The Assembly session was adjourned but the
frenzied policemen caused damage to the
furniture in the Speaker's room and ran
towards the Deputy Chief Minister's room in
the Assembly House. One of the security
personnel of the Deputy Chief Minister was
injured.

The Deputy Chief Minister, while
sympathising with the death of the police-
man, rebuked and castigated policemen for
their utterly indisciplined behaviour in
defiling the sanctity of the House and told
them that they must apologise for their
behaviour.

The remaining processionists along with
the bier entered the Southern lawn Of the
Assembly compound and waited there. At
about 5.50 P.M. the processionists were
persuaded to leave the Assembly House to
avoid a clash with another big procession
which was coming towards the Assembly
House. The funeral procession then
proceeded to Dufferin Road where the dead
body was removed in a West Bengal police
truck and taken to the Keoratala burning
ghat for cremation.

The State Government have decided to
dismiss under the proviso to Article 311(2)
of the Constitution a number of mutinous
police personnel. They have also requested
the Central Government to alert the local
army authorities to keep themselves in a
state of instant readiness to come to the aid
of the civil power if and when required.
Suitable instructions, as requested by the
State Government, have been issued to the
army authorities.

There can be no justification whatsoever
under any circumstances for  the
reprehensible and objectionable conduct of
the policemen who entered the West Bengal
Assembl) on July 31, 1969 and behaved ir
this manner. The disorderly and
inaisciplined conduct of some members of
the police force in West Bengal deserves to
be condemned in the strongest possible
terms. I am glad that all sections of public
opinion have deplored the disgraceful
incidents of July 31, 1969.

[4 AUG. 1969]
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SHRI C. D. PANDE : On a point of order.
The othfr day whfn this question was raised,
we requested the Minister that he should not
give the report of the West Bengal
Government only but should give the views
of the Central Intelligence or whatever
agency they have got in Bengal, to enable us
to know the truth. Aftir all, in this disute the
West Bengal Government is a party .

SHRI BHUPESH GUPTA: On a pcint of
order.

SHRI C. D. PANDE: The version of the
West. Bengal Government is not enough.
We are not satisfied with it. Unlemipiims).
You shouia give your side of it also.

THE DEPUTY CHAIRMAN: Have you
got anything to say on what he has said, Mr.
Shukla?

SHRI VIDYA CHARAN SHUKLA : If
specific questions are asked, I will try to give
information, whatever 1 have in my
possession.

THE DEPUTY CHAIRMAN : Mr.
Rajnarain.
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THE DEPUTY CHAIRMAN: That will do.
You must wind up now. If each Member takes
ten minutes, how can we finish this? You must
also cooperate.
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>
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qId F AW 9= 30

g T TR & 21

IEAT ;_ |

"Situation in Bengal grave due to police
disturbances (.) Attended last meeting
United Front (.) My opinion Ministry has
failed (.) Suggest Central Party should
immediately set up a committee of
inquiry to go into the incidents to
determine causes and expose the political
game within United Front spelling danger
to the country (.) Request come
immediately to Calcutta with other
leaders to apprise the situation first-hand
(.) Request treat this most important and
urgentf.)"

THE DEPUTY CHAIRMAN: Thai will
do... {Interruptions,) This shows you have no
question. You cannot take so much time.

Wt ORATCE® : § g7 AT FIgW
g f& 0 worm A, ..

SHRI A. P. CHATTERJEE (West Bengal) :
Who Mr. Gopal Ghosh is, we do not know.
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THE DEPUTY CHAIRMAN : Please put
your question; otherwise, I will pass on to the
next Member. Please put a question.
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THE DEPUTY CHAIRMAN : You have
taken nearly fifteen minutes. You cannot go on
like that.
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THE DEPUTY CHAIRMAN: Now Air.
Kulkarni.

SHRI LOKANATH MISRA: Madam, ..

THE DEPUTY CHAIRMAN: You cannot
ask a question.

SHRI LOKANATH MISRA : I am not
asking a question. Is this the procedure for a
Calling-Attention Motion ? Then: are no
further views coming from the Minister.

SHRI ANANT PRASAD SHARMA
(Bihar): Madam, I am on a point of order.

THE DEPUTY CHAIRMAN: Yes.

SHRI ANANT PRASAD SHARMA : The
honourable Minister lias said that whenever

‘ such incidents take place the enquiry is

always made through the State. Government.
Here the State Government is a party and still
he wants to make an enquiry through the State
Government.
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THE DEPUTY CHAIRMAN: Please sit
down. Mr. Kulkarni, please put your
question.

SHRI A. G. KULKARNI (Maharashtra) :
Madam . . .

SHRI BHUPESH GUPTA : Then, Madam,
the State Government also should hold an
enquiry into the Central Government ...
(Interruptions). The Central Government is a
party to this. The State Government should
hold an enquiry into the Central
Government's actions. It is indulging in all
kinds of corruption. The Central Government
is a party . . . (Interruptions)

THE DEPUTY CHAIRMAN : Mr.
Kulkarni.

Sft TAAATTIAW :  q2H, AT AIT ad

wEfaaar 13w wF@ A2 @
g al aZ A%31 NI fF AT =7/ 97 979
FIIT | TATAAT TTAT  wTH A 2

I 7 43T ATH A |

SHRI A. G. KULKARNI : I wanted to
know from the Government clarifications on
three points. I want to know whether it is a
fact that during the last one month or so some
80 to too deaths have taken place in this area
on account of some distribution of lands?
Actually the land to be distributed is about 1
or 1.2 per cent, while the State Government
and the constituents of the State Government
are fighting among themselves to distribute
that land among their own people. Is it a fact?

May 1 also know if in the meeting of the
Cabinet on 30th or 3tst there was a discussion
on the lawlessness in the State and Mr. Ajoy
Mukherjee felt that law and order had
deteriorated and on this account there was a
big scuffle and argument, as well as hot
discussions among the constituents of the UF
Government? Is it also not a fact that the UF
Government has demoralised the Police Force
by taking action and by talking to them that
they should not take action against the
goondas and members of their own political
parties and, if so, how does the Government
think that if such eruptions take place it is
only the poor Police Force that is to be
blamed and not Mr. Jyoti Basu and his clan?

Lastly, is it not a fact that the Central
Intelligence  information is something

[RAJYA SABHA]

to a matter of 2236

urgent public importance

different from the information given here in
this House which has been cooked up by the
State Government ?

SHRI VIDYA CHARAN SHUKLA: It is a
fact that in the 24 Parganas area there have
been disturbances among the constituent
political parties which constitute the UF
Government. There had been some
disturbances and the House knows that there
was a firing in a village there and the Police
party went there and this death resulted from
"the Police party going there to bring peace
there. This very policeman who was killed in
that village was brought back and the funeral
procession was taken. In answer to the first
question, I confirm that there have been
disturbances in that area in which policemen
have been involved. There have been
allegations and counter-allegations about the
inactivity of the police or involvement of the
police in law and order matters. So there lias
been a background to this dispute. As far as the
question of argument in the Cabinet is
concerned we have no information about it. As
regards the demoralisation in the police Force,
this is a question about which I cannot give
any opinion here. It is a matter on which every
Member must form his own opinion after
looking into the facts of the case.

SHRI A. G. KULKARNI: I want your
protection. Madam. I asked about the the
Central Intelligence report.

SHRI VIDYA CHARAN SHUKLA : He
asked whether we have our own information.
We do have our own information and our own
sources of information but I would not be able
to say here at all whether our information is in
conformity with the information given by the
Bengal Government or not.

SHRI A. G. KULKARNI : H should be laid
on the Table. I demand it. I want your
protection. When the Minister admits that he
has information, why is he not placing it on
the Table ?

SHRI BHUPESH GUPTA: Let him come
out with it. What does he mean by saying: "We
have our information'. This is very
mischievous. Either the Minister should . . .
(Interruptions) When the Minister is making a
statement here, he is making it not as the West
Bengal Government man. He is making it as a
member of the Central Government
responsible to this Parliament. Now, normally
in such matters the statement is based on the
facts furnished by the State Government. He
has made it. If h<
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has the courage, surely, instead of trying | to
suggest that he has his own sources of
information, he shordd get up and say which
part of the statement his source contradicts.
Let him say that. Which part of the statement
of Mr. Basu and Mr. Mukherji is contradicted
? Are your running parallel agency there? This
is an insinuation. You have to go by the West
Bengal Government information. It is a
constituent of the Indi an Union. I am not
afraid of it .

{Interruptions)

SHRI AN ANT PRASAD SHARMA :
Whatever information he has, let him place it
before the House.

SHRI BHUPESH GUPTA: He should tell
us which part of the statement is wrong

SHRI CHANDRA SHEKHAR
(Uttar Pradesh) : I rise on a point of order. I
do not agree with the demand made by Mr.
Kulkarni or Mr. Gupta because any
information which the Central Government
has, unless and until the West Bengal
Government is dismissed, the Central Go-
vernment has no right to divulge. As long as
there is a properly constituted Government in
the State and the matter relates to that part of
the State, he cannot divulge j it.

SHRI ANANT PRASAD SHARMA:
Why discuss it here?

SHRI CHANDRA SHEKHAR: As long as
that Government is there, the Minister has to
give the information given from there and I do
not agree that it is a | matter of courage. If he
takes up courage, ' the situation will be
repeated which has been repeated in Bengal.
Mr. Gupta may have any courage because he
has not to rule or administer the country. He is
not worried about law and order, and security
or tranquillity or peace in the country. So he
can demand any information from Mr. Shukla.
Under the circumstances the Minister should
not be asked and he has no right to place it on
the Table.

(Interruptions).

THE DEPUTY CHAIRMAN: Why
should everybody stand up. I have 25 names
here. I have a very long list and after this I
want to give the others also a chance,
specially those who are on this side and who
come from that State, but if you are to go on,
you must take the replies from the Minister
and not force him to say otherwise. Let the
whole list be over and after that we shall see,
time permitting.
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1969] to a matter of 2238

urgent public importance

SHRI RAJNARAIN: Point of order.

SHRI ANANT PRASAD SHARMA: A
very important point of order.

SHRI M. P. BHARGAVA (Uttar Pradesh)
: Madam, he has accepted the charge that the
things are being cooked up. Is the House
listening to cooked-up things, or is the House
listening to the facts as they are ?

THE DEPUTY CHAIRMAN: Please sit
down. All of you cannot stand up at the same
time. Now Mr. Mitra.

SHRI P. C. MITRA (Bihar) : Madam,
while the action of the demonstrating
policemen is certainly condemnable and all
support should be given to the West Bengal
Government to enable them to take stern
disciplinary measures against the miscreants,
may I know from the hon. Minister whether
he is aware of the extent to which the Deputy
Chief Minister of West Bengal and his party
are responsible for bringing about an all round
atmosphere of lawlessness and violence in the
State and, further, whether the hon. Minister
will be pleased to give the following
information : first, whether the Deputy Chief
Minister, Shri Jyoti Basu, offered to resign
from his office even before the Chief Minister
in view of the fact that he utterly failed to give
protection to the Speaker, Members of his
Cabinet, and other Members of the Assembly,
which he is supposed to provide as the
Minister in charge of Police; secondly, *

THE DEPUTY CHAIRMAN: Your
questions are very long.

SHRI P. C. MITRA : . . . secondly whether
in the meeting of the Co-ordination
Committee of the United Front after the
gruesome incidents in Madhusudanpur and
Bharatgarh villages the Chief Minister himself
said to Mr. Jyoti Basu that things had become
unbearable and urged him to take effective
steps to stop all this violence, and whether Mr.
Jyoti Basu accepted that many of the anti-
social elements had entered into the
constituent parties of the United Front and he
assured the Chief Minister in that meeting of
the Co-ordination Committee that he would
take action against all those anti-social
clements and make them quit the United
Front; thirdly .

THE DEPUTY CHAIRMAN: How
many pages do your questions run into?
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SHRI P. C. MITRA.. . . thirdly, whether
the same Deputy Chief Minister, who was
against the stationing of the Central Reserve
Police in West Bengal, has now been
compelled to allow the military to stand by
and come to the aid of the civil authorities
when called, which is also a Force
completely under the control and
administration of the Central Government; .

THE DEPUTY CHAIRMAN: Nothing
more. You cannot go on like this, Mr. Mitra.

SHRI P. C. MITRA : . .. fourthly, whether
the hon. Minister's attention has been drawn
to a report that, taking advantage of the
present situation, the Deputy Cheif Minister
as decided to do away with the services of a
large number of police officers and police
personnel of Calcutta and West Bengal and to
replace them by his own party-supporters;
fifthly, .

THE DEPUTY CHAIRMAN : How can I
give chance to others if you go on like this

SHRI P. C. MITRA : I am finishing witli
this last question. What was the approximate
number of policemen who entered the
Assembly precincts? The Deputy Chief
Minister has said that only a small number of
them entered the Assembly precincts. Then
how is there talk of dismissing about three
hundred police officers when his own
statement was that the number was only
about a hundred ?

SHRI VIDYA CHARAN SHUKLA:
Madam, the hon. Member asked me whether
there was any atmosphere of lawlessness. As
I have said earlier, there have been instances
of lawlessness here and there, and the police
personnel who went .

SHRI A. P. CHATTERJEE: On a
point of order.

THE DEPUTY CHAIRMAN: Let the
Home Minister first finish the answer.

SHRI VIDYA CHARAN SHUKLA
...... and the police personnel, who went to
control those instances of law and order,
were themselves subjected to lawless] in
many instances, where they could not I fulfil
their duties properly, and in one of the 1
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instances I stated earlier, the police constable,
whose funeral procession was taken out, this
particular constable was shot dead in one of
these incidents of lawlessness in 24-
Parganas.

As far as the question of the offer of the
Deputy Chief Minister to resign is concerned,
Madam, we are not aware of any such offer
having been made by the Deputy Chief
Minister. As for the other questions asked by
the hon. Member, they are of a general
nature. And may I clarify, Madam, that
whenever we have our information, we use it
for our own purposes? And I refute the
charge of Mr. Bhargava, that we are rooking
up anything here, emphatically. I would not
give any information to this lion. House
which is believed to be untrue. They are facts
which 1 have placed bt this hon. House. Of
course I may only say this, Madam, that we
may have additional information and we may
have much more-information yet to come.
But it is wrong and uncharitable to say that
the information that I have givi n here is
cooked up, or it is wrong. It is not wrong; it
is right to the best of our belief.

SHRI AN ANT PRASAD SHARMA :
What about the replacement of police]
by their partymen ? That point was 1j by
this hon. MemU

SHRI VIDYA CHARAN SHUKLA ° Yes,
he asked that one more questIn the
barrage of questions 1 forgot to answer
that particular question. He

: whether the West Bengal Go\ ment
have replaced certain pol sonnel with
their own partymen. I have no information
with mi at present a that.

THE DEPUTY CHAIRMAN'
Now there are Members from 0
parties also who have tabled this Calling
Attention Notice. I would first of all
like one from each party to put
questions now. 1 shall go round in that
manner first of all. Mr. Dahyabhai Patel.

SHRI DAHYABHAI V. PATEL
Madam, I would like to repeat once a that
this is a matter for discussion, and question
and answer like this is not going to
satisfy this House. 'l 'ral feeling in
this House is that the law and order
situation in Bengal has gone
completely Out of handit needs to
be tackled properly. The Home
Minister is not willing to come out
with all the facts known to him from
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all the sources for reasons best known to him,
and so this House is not satisfied. Everybody
knows that the situation in Bengal is
deteriorating every day. There is no sense of
security in the minds of the people. There is a
reign of terror by their own young
partymen there.

SHRI BHUPESH GUPTA: On a point of
order.

SHRI DAHYABHAI V. PATEL : What is
this interruption so soon? Arc you controlling
the House, Madam, or is he controlling the
House?

THE DEPUTY CHAIRMAN: Please sit
down, Mr. Bhupesh Gupta.
SHRI BHUPESH GUPTA: I am not

opposed to a general discussion, but.

SHRI DAHYABHAI V. PATEL : Madam, 1
am not to be interrupted by Mr. Bhupesh
Gupta every time I speak on a subject such as
this.

SHRI BHUPESH GUPTA : On a point of
order.

SHRI DAHYABHAI V. PATEL
Madam, this is disturbance to the order
prevailing in the House, and this is what they
arc doing in Bengal, disturbing the law and
order their. I ran also repay him in the same
coin when bespeaks. But we want to observe a
sense of restraint in whatever we do. Because
we do not do as they do, this is what they are
doing day in Bengal. This is the type of law
and order that they have in Bengal every day.

SHRI BHUPESH GUPTA : What nonsense
he is speaking, tommv-rot?

SHRI DAHYABHAI V. PATEL : Madam,
will the Home Minister tell this House honestly
whether there is not a sense of frustration and
demoralisation pervading the entire police
force there and this is only a small outcome of
the pent-up Feelings in the police Force?
During so many months of the IT regime the
police has been prevented from taking action
where action was warranted, and prevented
from protecting law-abiding citizens. Because
of the interference of Ministers the police,
when they have arrested poeple guilty of
certain acts, have been forced to release them.
On the contrary, people who have complained
of lawless actions have had to be arrested,
again because of the interference of Ministers.
And all this
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has culminated in this unfortunate incident.
However condemnable the action of the police
in going to the Assembly has been, one cannot
shut one's eyes to what has been happening all
these months under the United Front regime.
Madam, I have been pointing out this from the
day this House started this Session, have been
saying that there is no law and order in Bengal,
that it has completely broken down. And as
always happens, when law and order is
subverted, ultimately it recoils on the people
who encourage it. Will the hon. the Home
Minister give us a clear answer about the
difficulties of the police force in West Bengal,
how they have been demoralised, the amount
of interference by the UF Ministers and how
the police were being prevented [rom taking
proper action whenever they had found it
necessary ?

THE DEPUTY CHAIRMAN: That will
do.

SHRI VIDYA CHARAN SHUKLA
Madam, 1 have said in my main statement that
whatever the provocation, whatever may be
the reason, nothing can justify the action the
policemen took in entering lh' \ssembly and
defiling the Hou.s. .

SHRI DAHYABHAI V. PATEL : That
was not my question.

SHRI VIDYA CHARAN SHUKLA

I am coming to that. Having said that,
I would s;:\ this. We can see a senv
frustration there and that frustration must
been behind this action of theirs,
I am not saying that there is no frustra
tion. Without some frustration no such
action would have been taken. But I
again want to emphasize that whatever the

frustration, whatever the pent-up Ireling,
ban. Member of this House could
justify thi ii entering the Assembly

Chamber and doing that kind of thing. But I
cannot deny that there was some sense of
frustration .

SHRI DAHYABHAI V. PATEL : Why
is the Home Minister running away from main
question ? My question was about the
breakdown t>f law and order and interference
in the functioning of the police by the UF
Ministers who prevent the police from taking
proper action. Why don't you answer that ?

SHRI BHUPESH GUPTA Some .down
has taken place in somebody's head.
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THE DEPUTY CHAIRMAN: Mr. Pitamber
Das.

SHRI C. D. PANDE : Madam, we have
taken the trouble to raise the question and we
must be given a chance.

THE DEPUTY CHAIRMAN: Let me first
call the major parties; otherwise they will not
get their chance even after one hour. I am
coming to all of you.

A flanar aw  (IH7 gRw) ¢ A=A
AnF Qg wEa E e fafaeee
Arzd q e wraz G i & fw oA
Tfaa & w9 fawdt fGam waT § g9+
T FA oAz F qfan fafrezt safa
Ay AN T AZT  ITE KT, TlEA
&7 ot fadfaar 5 59 1 famya faa

AT A T 77 TET A4 1A
fe 37 & w7 o agt & fufqezd & af7
A7 K17 (TTEET F7 wraAr 7
FATE 9T TA T AA K AT FOferm 7

grdt am g #fs == fagrfea &0
fast saq gffs sz 7 az 7z fe
a7 @ itz § 77 faamaas
AAT FT X1 AT 3T AT 7 [IR0T 7T
A3 F1 g fFar @ g Az E
47 q7T g AW faarg w9 ¥ oW+
T AT ATAT TA A HAAHATEAT
T OAAF T IR IR T AR AL
AT SAT ATATAGAZ AN T A7
gims fafrezs & gfs freewre &1 gt
¥ THE E W0 IR KT AMA & A0
WA 7 ST F1 AT A SR FU oA
Aarar  fasar 7

o frareeer wEw c § F T A
T T T 0T AEF wa W 5w
LA gFT FTAEG] aF=w Zrr faa
T SR TH WRIT A, dTqamEd
1 FYAET FT 1 ITH FEAETF ORI
W OE AT A 47 9z s
oot 38 T=afn & 2o F
AT ATANE AN T AE KA qEAE
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¥ W17 T & 9ga AT A A qIAM0
aar g% fe fad & s W oA !
AT F1 F2q 7 F= e Az Ay
i Frpr-froqur A1 Wi g Ar AT
AEarei A AT sar gr fE oz oW &
wiaa GAar Wy @y g v swfaw g
¥z W Ava £ frEw H 9@ 39 0=-
qfq a1 T E AW A AT AT
Tz FgeA AEd E v owEE qe Al
g7 fafaezdi & am 4@ #1, fafas=d
F3q w1 = A7 fer =Ew et
T aa@? fwar 38 F1 wAAaas s
FI0ZT GFAT 2, g W AG w7 awal
¥ FTO0 F AwAr g Afww qdzar gd
wAam oAt & WA oA
afz #7¢ sgs geqrs &1 owiEAr faamw
a1 % ¥4 A vye vHgo mHo & giy 7T
fafqeze & afa g area a7 w129zl
2 T ArEer  AET A7 1 I® q9 4T
gAzal g% T F wmuA dfv A fr
03w & afa 1% AT qea S wTEAi
A1 1 qZ owradAr ¥ GET 3 1T
qrz gt AT § A9 w@ FeiE g
afee za w1 Pz &7 @ mm A7
FAE FT W E, TAMT FF 7 IN
qF ¥ AFrA AL fAmr Ar awan

i

ot qawar aw o gfaw s &
A ar vE ZM 43 "4 (A qaw
T AT S 04 TH A ¥ Fa A A
araa fyaar 4df weEe gz 7

(Interruption)

SHRI G. H. VALIMOHMED MOMIN
| (Gujarat) : There is a reference in the Home
Minister's statement that the police after having
indulged in this vandalism dispersed because
| some procession of some other people was
coming. Who were the other people who were
coming? Because I am told that the Bengal
Government also maintains a sort of citizens'
militia and was it that which was coming and
was it threatening to overrun these policemen?
‘What is the Home Minister's reaction to that?
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SHRI VIDYA CHARAN SHUKLA : The
other procession that was coming was a
procession of the supporters of the UF
Government.

SHRI N. SRI RAMA REDDY : So the
catis out of the bag. {Interruptions.)

SHRI VIDYA CHARAN SHUKLA : And
there was an imminent danger of a clash
between the two and therefore die police
procession was advised to go away and they
left.

SHRI A. D. MANI (Madhya Pradesh) :
May I ask the hon. Minister of State whether
his attention has been drawn to an
extraordinary statement made by Mr. Jyoti
Basu about tbis unfortunate and deplorable
event the other day when he addressed a
gathering in Calcutta ? He said at a rally of
UF supporters that thousands of youths will
come forward to deal with such unruly
policemen if necessary. May [ ask the
Minister whether the Government of India
have conveyed its views on this open
incitement of mobs against policemen and
may | know whether he considers that such
incitement would not reproduce Mao's China
in West Bengal ?

SHRI BHUPESH GUPTA : Wonderful
interpretation. What is wrong? Suppose I say
thousands of young men shall rally in favour
of bank nationalisation *(Inlenu/i-tions).

SHRI VIDYA CHARAN SHUKLA
Madam, this matter concerns the West
Bengal Government directly and they would
be responsible for whatever action they take
and if they take any action which rebounds
on them then they will be facing the
consequences, not we.

SHRI C. D. PANDE : In judging this
incident we should have a full idea of the
background that has been simmering for the
last five months. The Home Minister may not
be aware but every Member of this House
and every man in this country is aware that
for the last five months a situation is
developing in West Bengal— whether it is a
question of Durgapur or Cossipore or looting
of trains carrying arms and ammunition.

SHRI BHUPESH GUPTA : Or whether it
is CD. Pande's head.
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SHRI C. D. PANDE :... and the whole
situation should be judged in that background.
Is not the Home Minister aware that there has
been a large number of representations from
the Central Government employees in
Calcutta that their
life is not secure there ..............

(Interruptions.)

The Home Minister should listen to”this. Is he
not aware that a large number of Central
Government employees stationed in Calcutta
have represented that their life is not secure
there, that the way the things are moving is not
proper, that their wives had been warned to be
prepared for widows' lives? Is it not a fact that
the officers are being gheraoed, that peoples'
courts are being...

THE DEPUTY CHAIRMAN : What is
your question ?

SHRI C. D. PANDE : Is it not a fact that
the policemen are not allowed to function
properly to maintain law and order.. .

SHRI BHUPESH GUPTA : Arc you in
Delhi or Ranchi ?

SHRr C. D. PANDE : You are in Agra'
You sit down, you damn fool.

(Interruptions)

THE DEPUTY CHAIRMAN : I think that
should be withdrawn.

SHRI C. D. PANDE I withdraw,
provided Mr. Bhupesh Gupta withdraws.

SHRI BHUPESH GUPTA : What is that?
Withdraw  what?

SHRI C. D. PANDE : Your asking whether
I am in asylum.

SHRI BHUPESH GUPTA : Can't I ask
whether we are in Delhi or in Ranchi?

(Interruptions)

SHRI C. D. PANDE : You always act like
a buffoon in the House. Can you take liberties
with the House? Are you a superman?

(Interruptions)

THE DEPUTY CHAIRMAN Please,
before the Minister answers, I want to know..

SHRI ABID ALI (Maharashtra) r He
has withdrawn it. (Interruptions)
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SHRI C. D. PANDE : If he withdraws, 1
withdraw. . .

SHRI BHUPESH GUPTA : If he ceases to
be a lunatic, I withdraw it. You are an
esteemed colleague. ..

(Interruptions)

SHRI M. SRINIVASA REDDY (An"
dhra Pradesh) : Madam, I want to know
what is the fate of the nation, if such un-
parliamentary words are used....

THE DEPUTY CHAIRMAN : On your
side.

SHRI M. SRINIVASA REDDY : On
both sides. ..

(Interruptions.)
SHRI C. D. PANDE : I withdraw.

SHRI BHUPESH GUPTA : Everything
stands.

(Interruptions)

SHRI VEDYA CHARAN SHUKLA :
Madam, I can make out only one specific
question that the lion. Member has asked and
that is whether we have received complaints
from the Central Government employees
about lack of safety and lack of proper
working conditions in Calcutta. I would say
that we have received several complaints

from the Central Government employees
working in Calcutta and other areas of West
Bengal about the unsafe conditions in which
they have to work and that they do not have
proper security and proper arrangements in
which they can discharge the dutie of thrir
office.

ol s wemn (i) o e, |
¢ 924 & a9 29 fafaet § 17 3fgs

For WEA £ o wEw g fafa-
2T, A, T AZ AQT 42 AT 7 77T
g fe e Farer faamw war ®
HIET R TH AMFA F1 wRERT | A0 |
TH 44IF R SR gF AsEAm Har 2
feas =zaga =1 Tow 91 f5 o TUF
WA AW AT IwE aq9 qwa @ g,
IRH TR FE N amam fwar fw
FZIH AT K AT ARAAT FIA E

T THE g9 A1 52 TH 915 § o5 du

Ff® a7 73 30 9% & ATEA) Wil do.
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FUFG w91, W TG AAA A,
TuFT 4t ¥ ofr wrfaw 211 AT I
AR A1 TI g 7 A7 HIW  TWiEA

AT A IHE! 9% FT A0 G508 |
THE DEPUTY
please be brief.

CHAIRMAN But

o TrENWE To TR : qATA, AT
st WA ATORM ¢ 47 AT 2

"It is true that a constable wat to death in
circumstances which we do not approve.
It is understandable that his death will
cause grief ami his kinsmen and colleagues.
It is ap ciatcd that a solemn funeral proci 9
will be taken out by them for expressing
their grief.  But let it not be forgotten
that we are the co-s! that grief. Here we
were waiting— the Chief Minister and [-—
with wreaths of flowers which we would
have offered to the funeral procession in
token of our participation in their grief and
sorrow. I would have myself gone to the
cremation ground."
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fas F97 321 97 Fra F1FFqT a1 78 I8
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THE DEPUTY CHAIRMAN I'hat
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a5 - P £ FH 2NEArT ZE &

Az s aEn TS UADEHETOEE @GR RS, DOOGAR (West Bengal) -
qitgygr 49 A, fams #1791 fF 981 ¥ Madam, may 1 draw your attention

P sy to the position to which the dabate is

ITRET  AAT T i‘r‘l H HITH H AN HT proceeding? So many things are coming

afFa FIAT F  ATAA ATA0 47 =7 | lout. I think no purpose will be served
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o7 AT 39 Eraa'm"gﬁ 4f, IqH 477 w4 jand thorough discussion. {Interruptions.)
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[Shri R. S. Doogar] The present situation
in my State is that the life and safety of the
people are in danger. The law and order
situation is also very serious in West Bengal.
(Interruptions.) For instigating the police
outrage, Congress is being blamed.

SHRI A. P. CHATTERIJEE : On a point
of order. ..

THE DEPUTY CHAIRMAN Now.
please. Since there is a consistent demand for
a discussion from the Swatantra Party, from
your Party, from this side, you havi to find
the time. Now, that is all right, but there is a
discussion on a motion regarding railway
accidents. Find the time (Interruptions.)
Please sit down.

SHRI BHUPESH GUPTA : May I say
something? I suggest after lunch immediately
we proceed to discuss this

THE DEPUTY CHAIRMAN : The next
item on the agenda is the motion ol Mr.
Yadav. Now, if you can finish that motion by
cutting down the time, we can think of it.

I PM.
SHRI ABID ALI : One request ...

THE DEPUTY CHAIRMAN : Please. I
want to say something. We have an item on
the Agenda, Mr. Yadhav's motion on the
railway accidents. According to the time
allotted by the Business Advisory Committee
it should finish at 4.30. But if by common
consent and co-operation you can finish at
3.30 or 4, then we can begin this discussion at
4 or whatever the time.. ...

SHRI A. P. CHATTERIJEE : May I say
this? So far as this calling attention motion is
concerned> the questions have been asked
from a particular point of view only.
Therefore, we, representing the United
Government here, coming from West Bengal,
should have a chance to speak on this,
because questions have been asked from one
particular point of view. So, this should
continue. We can forego our lunch period.

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI) : Today or some
time later.
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SHRI R. S. DOOGAR : We have no time
today. We have to find out another day for the
discussion. The situation is very serious in
Bengal. Democracy is being killed. People's
property is being looted. A lew hours'
discussion will not do. A full day discussion
should be allowed.

A VAT : {  UE AFE 97 4

|7zrg fFam @97 20 a8
[
| o favwa Fat  (wey 93) o qEw,
AT WA AT AT 4T |
|

HRI R. 5 DOOGAR \ Ll
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] N faesa qaf @ a7 qE, A A
|T-rr'."fT! g qea Aifan
| St TN : 7Y g7 amE 2w
AT AR X 57 AZH T FE FF 24

AW AT $F TFRIAAT W W@ 3 | gHIT
AT @00 T F AT FA Aw ZATL TA I
AT AT AAAT | AT HTFIT {F F2A AR
ARca i

(Interruption)

SHRI A. P. CHATTERJEE : We can
forego the lunch recess. Let us continue. Let
us continue.

(Interruptions)

THE DEPUTY CHAIRMAN : You are all
talking all the time. I am not able to listen.

SHRI JAISUKHLAL HATHI : If the House
so desires, we can have it tomorrow.
Tomorrow whole day. It would mean three
hours. We can sit from 4 to 7 for this.

SHRI R. S. DOOGAR : Let us sit from 2
o'clock. This is my humble suggestion. I
appeal to the Leader of the House to consider
whether we can discuss the matter from a
o'clock tomorrow. I would again submit that
we take up the matter tomorrow at 2
o'clock
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THE DEPUTY CHAIRMAN : Tomorrow

we have the motion on defections. That will
have to go.

SHRI A. G. KULKARNI : I have given a
motion. . . .

SHRI ABID ALI :
o'clock . ..

I have given at 11

THE DEPUTY CHAIRMAN : Please sit
down. There is a competition in this House, "I
have given a motion", "I have given a
motion". Let us be responsible Members of
Parliament. This is a very serious issue. It is an
affront to the parliamentary institutions. That
is why we are concerned with it here.
Otherwise it is a State subject. But because it
is an affront to the parliamentary institutions,
we must have a discussion here. Now the
Leader of the House has said 4 to 7 tomorrow.
I am suggesting that we sit from 2 to 6 on this
particular business tomorrow  afternoon, if
that is agreeable.

A s aqt . 79 oF wrger g .
A8 A1 AW aF AAL A qAE T FIAT
AzvA HIEA 0%, S°% (A3 9ReEr Ay
fzar @rg

st snfag @@t :© F AT ATHAT |

SHRI BHUPESH GUPTA : I would like to
make a suggestion. Are you going to make a
precedent? If it is going to be against the West
Bengal United Front Government, I am
opposed to this. If it is against the attack on the
West Bengal Assembly by some policemen,
by all means you can have it. Then I shall give
a motion also.

THE DEPUTY CHAIRMAN : The motion
tomorrow will be exactly in the language that
has been used today in this calling attention.
That is number one. Number two, Members of
all parties will have an opportunity to discuss.
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SHRI BHUPESH GUPTA : What is the
calling attention ...

DR. BHAI MAHAVIR (Delhi) : What about
the list, the remaining Members and those
who have given their names?

ot TIHATEN ¢ ZHA 0% qrEee fEan

(Ii

THE DEPUTY CHAIRMAN : You cannot
have both.

SHRI A. G. KULKARNI : Today at about
11 o'clock I have given a motion for discussion
of the rowdyism by the police in the West
Bengal Assembly and the general conditions of
lawlessness. That motion was given at 11
o'clock. That must be admitted according to the
rules. No other motion can be admitted.

SHRI BHUPESH GUPTA : Then I shall
give a motion also. We should discuss  the
situation in Maharashtra.

SHRI R. S. DOOGAR : Why are you
afraid ? Do it.

SHRI A. G. KULKARNI : You have to
admit it according to the rules.

SHRI CHANDRA SHEKHAR : Both things
should not be linked. Whatever the motion may
be, if any Member wants to discuss the general
law and order problem, it should be discussed
separately. If we are linking it up with the
rowdyism of the police, it will create a very
wrong precedent. Whatever the circumstances
may be, the action of the police is to be
condemned, and there should not be any
impression left outside that on any account we
are going to give any indulgence to such sort of
habit of policemen or any persons outside to
attack the Assembly.

SHRI A. G. KULKARNI
that. I do not accept that...

: 1 never said

SHRI CHANDRA SHEKHAR :
Deputy Chairman

Madam

SHRI BHUPESH GUPTA : Suppose the
West Bengal Assembly discusses the condiuct
of Members of Parliament?

SHRI CHANDRA SHEKHAR : It
will be very wrong if we take an unfortunate
situation or incident to settle our political score.
There is enough opportunity..
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SHRI NIRANJAN VARMA : How is it
wrong?

SHRI CHANDRA SHEKHAR : It is
wrong. If Mr. Niranjan Varma sent five
hundred volunteers to Raiya Sabha, are you
going to discuss ....

SHRI A. G. KULKARNI : I donet

understand ... {Interruptions.) Whatwe
are discussing is what happened inthe
Assembly.

SHRI CHANDRA SHEKHAR : You can
discuss it. Now, Madam. I strongly oppose any
attempt to mix up the law and order situation
with the rowdyism of tin-police.
(Interruptions.) You cannot dictate. Do you
think I am going to be dictated by Mr.
Bhargava? This House will be dictated by
the rules of procedure.

off RN : AEAAAN, U417 AE
gac &1 quar afax fa |1 UFE
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SHRI VIDYA CHARAN SHUKLA : We
must give very serious consideration to the
submission made by Shri Chandra Shekhar. I
think he has made a very sensible suggestion. I
am not opposing a discussion. But the
discussion must be limited to the merits and
demerits of the incident that took place in the
West Bengal Assembly. I agree with the hon.
Member that there should be no attempt to
settle political scores during the discussion.

SHRI ABID ALI : That is correct. But one
thing has to be remembered. This is not an
isolated matter. It has resulted from some
policy of the State Government and we cannot
hide it here, it has to be brought out here.

oy TTAAILGW @ q He2 &7 A7
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Why and how this must be discussed and
this will be discussed-

ATA ATCH FIE

THE DEPUTY CHAIRMAN |
want you to sit down please.

fRAJYA SABHA]
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urgent public importance

SHRI BHUPESIt GUPTA : We shall be
discussing the particular incident, and what
gave rise to that incident, Members can speak
on that as they like. Nobody is barred. But all
that we are saying is, you can even give your
own motion about the incident. It is for
Members to give interpretation and have an

assessment of the situation. I am not
prejudging it.

SHRI A. P. CHATTERIJEE : I rise to
support Mr. Chandra Shekhar. What I

submit is. .(Interruptionsfrom Mr. Rajnarain)
Mr. Rajnarain, will yon sit down?

SHRI RAJNARAIN : I cannot sit down.

SHRI A. P. CHATTERIJEE : You cannot
monopolise the time of the House. Whenever
somebody gets up, he rises and says.

SHRI RAJNARAIN : Madam, you can ask
me to sit down, not he. You will find it in
the Parliamentary Prar

(Interruptions,)

THE DEPUTY CHAIRMAN : Please sit
down, Mr. Rajnarain.

SHRI A. P. CHATTERIJEE
speech is not finished, Madam.
my feet.

My
I am on on

SHRI RAJNARAIN : On a point of
order.

SHRI A. P. CHATTERJEE : This is an
unprecedented situation that has taken place
there.

(Interruptions,)

SHRI MAN SINGH VARMA (Uttar
Pradesh) : What is this ? Two Members are
simultaneously speaking. Whom did you allow
first?

THE DEPUTY CHAIRMAN : I will admit a
discussion tomorrow. (Interruptions.) No more
submissions. I cannot go on. I am going to
accept Mr. Chandra Shekhar's suggestion. And
the Minister has suggested a limited scope and
that will be only to discuss the forcible entry of
a number of policemen into the West Bengal
Assembly and so on, and the motion will have
that limited scope, and nothing more on paper.
That is all.
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SHRI ABID ALI : Why should you rule out
when we—the whole House—desire a
discussion on this matter?

THE DEPUTY CHAIRMAN
esire.

: No

SHRI ABID ALI : It should have sufficient
scope. It is the doing of the West Bengal
Government which has resulted in these
incidents in the Assembly hall. Why should you
give this ruling ? Tell me. Why should you
restrict it when we want it? Take the sense of the
House.

THE DEPUTY CHAIRMAN : No.
SHRI BHUPESH GUPTA : It is for
you to admit the motion in that form ....

s THATOES : A199 dq ¥ w7 e,
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FuT #%® | There is no silence in the House,

SHRI KALYAN ROY (West Bengal) : The
West Bengal Government has declared openly
in the press and in the Assembly that they are
enquiring into the matter and the report will
be coming...

THE DEPUTY CHAIRMAN : That will

do. We have taken a decision.

SHRI BHUPESH GUPTA : I can tell you.
There shall not be an enquiry. They will not
have an enquiry. You may shout here as you
like. But Calcutta wili not accept an enquiry.
You shall be hounded out if you go there.

SHRI ABID ALI : You are doomed.

SHRI BHUPESH GUPTA : You cannot hold
an enquiry....

(Interruptions),

THE DEPUTY CHAIRMAN : Pe

laid on the Table.
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SECOND ANNUAL REPORT AND ACCOUNT

(1967-1968) OF THE BHARAT HEAVY
PLATE AND VESSELS LIMITED, VISA-
KHAPATNAM AND RELATED PAPERS

THE MINISTER OF STEEL AND HEAVY
ENGINEERING (SHRI C. M. POONACHA) ;
Madam, I beg to lay on the lable, under sub-
section (1) of section 6igA of the Companies
Act, 1956, a copy each of the following
papers

(1) Second Annual Report and Accounts
of the Bharat Heavy Plate and Vessels
Limited, Visakhapatnam, for the year 1967-
68, together with the Auditor's Report on
the Accounts.

(iH Review by Government on the
working of thf: Company.

[Placed in Library See No. LT-1403/69
for (i) and (ii.)]

I. APPROPRIATION. ACCOUNTS (1967-68)
OF THE DEFENCE SERVICES AND
COMMERCIAL APPENDS THERETO

II. AUDIT REPORT (DEFENCE SERVICES

1969
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JAGANNATH PAHADIA) : Madam, I beg to
lay on the Table a copy each of the following
papers (in Hindi) :

(ii  Appropriation Accounts of the
Defence Services for the year 1967-68 and
Commercial Appendix thereto.

(in Audit Report (Defence Services), 1969.

[Placed in Library. See No. LT-1488/69 for
(i) and (ii).]

NOTIFICATIONS OF THE MINISTRY OF
HOME AFFAIRS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Madam, on
behalf of Shri K. S. Ramaswamy, I beg to lay on
the Table a copy each of the following
Notifications of the Ministry of Home Affairs :

(1) Notification S.O. No. 1820, dated the 1st May,
1969 (in English), publishing corrigenda to
Government Notification S.0. No. 1303,
dated the 28th1  March, 1969.



